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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

M.A- ~No-177/97
0.A.ND,981/85

Between: ; : Date of Order: 27.2.974
The Secratary to Govtd, Ministry of Defence,
South Block, New Delhi/

The Scientific Adyiser to Minister Por Defence
and Director General, Defenca Research and Oe:elopmsnt
Organisation,Go-t. of India, Min, of Defence,

. New Delhiy

The Oirector, High Energy Materials Ressarch
Laboratory (HEMRL),Situarwadi,
Puna : 411 021,

The Officer = incharge,'High Energy Materials
Research Laboratory, Betachment at Hyderabad,
Kanechanhagh, Hydarabad,'

J..Applicants/Respondents.

And

1 PJSrinivasa Raq
27 RJBhaskara Rao
33 KJR.Megha Shyam

?5..53p9ndantslﬂpplicants{
Counsel for the Applicants : Mr oK +RaMUlo0

Counsel for the Respondents : Mr.N.Rammohen Rao

C ORA fis

THE HON'SLE SHRI B.S.JAI PARAMESHUAR  : MEMBER (3)
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MA.177/97 in OA.981/95 dt,.27-2-97

ORDER

Heard Sri K. Ramulu for the applicants and Sri Siva
for the respondents,
1, The applicants in this MA ase the respondents in the -

OA. They.filed this application praying for extension of
time to implemengljuagement dated ZU~-L1=Y5 1n UA.Y81/9Y>,

In the first instance six months time was granted to Wt
implement;the judgement.

2, The respondents in this MA have opposed for extension
of time on-the ground that no material is placed for the
application to show that ' they are making any efforts to
implement the judgement. In the MA it is stated that the
cases of all the three officers who are applicants in the
OA are having different service backgrounds and due to
procedural delay involved in finalising the issue with the
different department of the Ministry, it is likely to take
some more time.

3. Considering the circumstances I feel it appropriate to
grant time upto 31-3-1997. No'more extension of time will
be granted unless the applicants showié%sitive‘results in
implementing the judgement.

4. Thus the MA is allowed. No order a§éo costs.

ﬁj: 9] q) )
B.S, Jai P e Swar)

Member (Jadl.)

Dated : February 27, 97
Dictated in Open Court
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Copy to:
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8.

The Secretary to Govt.,, Ministry of Defence,
South Block, New Delhi,

The Scientific Ad-iser to Minister for Defence

and Directorxkm General, Defence Besearch and Deelopment
Organisation, Govt. of India, Min. of DRefanca,

New Oslhi.

The Director, High Energy Materials Research
Laboratory (HEMRL), Situarwadi, Pune: 411021.

The OfficeryIncharge, High Energy Materials
gsearch Laborabary, Detachmant at Hyderabad,
anchanbagh, Hydsranad,

' Dne copy to Mr.K.Ramulw, Advocate, AT,Hyderabad.

One copy to Mr.N.Rammoham Rao, Ad-ocate,CAT,Hyderbad.
One copy to D.R(A), CAT,Hyderabad.

One duplicate copy.
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